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gensitive equipment from power dip9
and other electrical disturbances.
Plants with old and obsolete plant
and machinery are being renovated.
Modificationg are also being carried
out whenever necessary to overcome
the design deficiencies ang other pro-
cess problems,

Disposal of Cases in High Courts and
Supreme Court

*230. SHRI SOMNATH
CHATTERJEE:

SHRI DIGVIJAY SINH:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state steps 'taken bykKiovernment
to expedite cases pending dispusal in
High Courts and the Supreme Coutt?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Many complex
factors are resppnsible fonthe accu-
mulation of cases in courts. In the cir-
cumstanceg reform in Judicia] admi-
nistration has to be a continuous pro-
cess. A statement Jisting some steps
taken over a perioq of time is laid on
the Table of the House.

Government are continuing to ad-
dress themselveg to the problems. The
recommendations made by the Law
Commission in itg 79th Report as well
ag by the Supreme Court regarding
expeditioug disposal of cases in the
High Courts are being examined,

Statement

'}‘he following steps have been/are
being taken for speedy disposal of
cages and thus reducing pendency: —

(i) The Code of Civil Procedure
was amended in 1976 with a view
to abolishing the Revisiona] and
Letters Patent jurisdiction of the
High Courtg and to restrict Second
Appeals to cases where the High
Court certifies that the case involves
a substantial question of jawr.
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(ii) A new Code of Crimina)l Pro-
cedure based on the recommenda-
tions of the Law Commission was
enacted in 1973 and ameuded in

1978.

(iii) The Judge sirength ganctioned
for the Supreme Court hag been
raised from 13 to 17 (excluding the
Chief Justice of India) with effect
from the 31st December, 1977 by
amending the Supreme Court (Num-
ber of Judges) Act, 1956.

(iv) The sanctioned strength of
Judges has been increaseqd in the
High Courts from which propgsals
were received for increase in
strength,

(v) Ad hoc Judges have been ap-
pointed when necessity for the same
has been felt.

(vi) Cases involving a common
question are being grouped together
by the Supreme Court and several
High Courts so that with one judg-
ment the whole group is disposed of.

(vii) The Supreme Court Rules
have been amended to vest more
powers in the Registrar and Judges
in Chambers so that the time of the
court is not wasted in petty miscel-
laneoug matters. Other amendmenis
have also been made in the Rules
for ensuring expedition.

(viii) The Supreme Court have azlso
intimated that—

(a) The fina]l list of pending
matters is alwayg under review
of the Hon’ble Justice of India
and special Benches are constitut-
ed to dispose of old and pending
matters,

(P) The Supreme Court Rules
were revised jn 1966 and the job
of printing of appeal records
which was being done previously
by the High Court, was taken over
by the Registry with a view to
speedy disposal of cases. "n seve-
ra] matters, the Court dispenscs
with the printing of appeal record
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and directs the hearing of ap-
peals on Special Leave Paper
Book gnd in urgent matters it
fixeg a date for an early hearing
of the appeals.

(¢) Seven Benches sit to dispcse
of miscellaneous matters on Mon-
dayg and on other dayg all the
courts take up miscellaneous mat-
ters gs well as regular matters. The
number of Benches hearing regu-
lar matterg has also been in-
creased,

T.V, Relay Centres to be opened in
West Bengal

*231. SHRI AMAR ROY PRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be nleased
to gtate:

(a) the number of relay centres of

Television going to be opened in West
Bengal. and

(b) is there any proposal to open
a Television Relay Centre/Station at
Silliguri to provide facilities to the
people of five districts of North Bengal
and Sikkim State?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE): (a) Two T.V. relay
centres, one at Asansol anq the other
at Murshidabad, in West Benga] are
included in the Five Year Plan cur-
rent]y under implementation,

(b) There is no proposal to set up
a T.V. Relay Centre/Station at Silli-
guri,

Shifting of Headquarters of Fertilizer
Corporation of Indja

*232. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are consi-
dering to shift the headquarters of
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Fertilizer Corporation of Indiag to
Calcutta; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI VEERENDRA PATIL): (a)
No, Sir.

(b) Does not arise.
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Losses in Indian Petro-Chemicals
Limited

*234. SHRI GHULAM RASOOL
KOCHACK:

SHRI P. M. SAYEED:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Indian Petro-
Chemicals Limited has run into
gerious difficulties and is incurring
huge losses because of indiscriminate
import of items produced by this
plant;

(b) if so, whether the Chairman
and Managing Director had warned





